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15.5.07. This Contempt Petition has been
Sl CLomd {QF ifiled for non complance of the order of
P
peAtd L ot wodooun ;this Tribunal in O.A.No.76 of 2005 dated
%)\‘/Q,&:D M GQWVM’ 92.09.2006 wherein this Court has _
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: : \ directed the respondents as follows:- _
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“We set aside the impugned
order dated 31.03.2004 of
penalty of  compulsory
retivement from service
passed by . the Disciplinary
Authority as well as the order
of the Appellate Authority
dated 02.08.2005 {sic
08.02.2005 and remit back
the matter to the competent
authority for imposing the
said punishment and his
reinstatement tin service with
notional benefits within a
period of three months from
the date of receipt of this
order.” .
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15.5.07. ‘ N
I have 1:;xear(i Mr. P. K. Roy,

- learned couns‘;al for the applicant

and Mr MU .Ahmed learned
AddlL.C.G.S.C. Et‘or the Respondents.
Counsel for '[the app]icant has

*. sub:mtted thLat the respondents

have ﬁle& the ‘Lﬂrjt Petition in W.P.©
Nq.384 “of 0’7' before the Gauhati
ngh Conrt. TI':ze High Court did not
grant any ordez of stay. The
‘apphcant has approached the

"‘mspon&ant No.2 ‘personally and he

'haﬂ also ﬁletl an application on
02.03.2007

respondent to ! allow him to join in

requesting the

his duties ini terms of the order
passed by the 'I':‘ribunal. The counsel -
15.5.07 J‘a

also stated that the respondents

was aggrieved by' & part of the
|

judgment alnd order -&éted -

22.09.2006 by which this’ Hon'ble
Tribunal hb« directed the

respandents to grant no pay during
the absented lbermd wh:le nnposmg _

the pumshment . of Iowenng'

increments,

| .
applicant ﬁledl a Writ' Petition .in.
W.P.© No.529 bf 2007, on which the

respondents haw ‘already appeared

The learned, courisel for' ' the
respondents ali’so submitted that he
would like to te%ke in‘structions.. Let

esntd /-

aocordmgly, I the .
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15.5.07
it bhe done. Post the matter on
15.6.07. o

Copy of the petition be
furnished to the counsel for the

respon&ents. - '

Vice—Chairmmi

\ :
4 Im
/\
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15.6.07 This Contempt Petition has been filed by
the Couns;el for the petitioner for mnon
e compliance of the judgment and order dated .

22.9.2006 in O.ANo76 of 05. When the

matter came up for hearing the learned

counsel for the respondents has submitted

that they have filed affidavit stating that the

matter is pending before Hon'ble High Court in
. WP.O No.529 of 2007. The counsel for the

applicant has produced an order. of Hon'ble

High Court in WPC No.384/07 in M.C.no.1485

Contd/ .-
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15.6.07. |

-of 2007 which has been rejected of by the
Hon'ble Gauhati Hwh Court W‘tfh ‘the
following observations :

“Alongwith the 2% Respondent some
more officees of the same
department were also charge
sheeted in connection with the said
transaction. They were also found
guilty. However, the orders, who are
occupying higher posts, were _
awvarded a lesser punishment
whereas, in case of the present
respondent, punishment of
dismissal  was awarded. Ne
explanation available on record as to
whether the higher officers got a
lesser punishment.

In the circumstances, prima
facie, we are of the opinion that the
findings recorded by the Tribunal
- that the order passed by the
department shocks the judicial
conscience of the Court may mnot
require any interference.”

I have heard Nr. A.X.Roy, learned counsel -
for the app]icaﬁt and M’:r..'f.\"li.’i}.»Ahm,ed learned
AddLC.G.S.C. for the Respondents: When the
matter came up for hearing the learned counsel
for the respondents has submitted that since the
matter is pendjng hefore the Hon'ble Gauhati
High Court and the matter iz not finally
disposed of. The Contempt Proceeding nof. to
be procéad.ed. However, legal position is that the
mere fact is that the matter is taken up earlier
before the Hon'ble High Court, \z::ontem.pt cannot.
be stopped. |

Therefare, one-manth time is granted to
for the Respondmt% for compliance of the order
of this Tribunal. If not this Court will be forced
te Proceedings with the Contempt. Post the

matter on 20.7.07. - | \/

» ,7\ + Viee-Chairman
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When this C.P. came up for
consideroﬁon"rodoy, learned counsel for the |
Petitioner Mr.P.K.Roy submitted that orders of
this Tribunal has
Mr.M.U.Ahmed, leamed Addl. C.GS.C. dlso

endorsed the submission of Pe’rifione;'s

been complied with.

Counsel. . |
Recording the above submission |
am of the view that this C.P. does not stand

in its legs. Therefore, the C.P. is closed as

Vice-Chairman

complied with.
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Assam'&'wagalana, anc,
Geneshguri Charisli,
0.%,Road, Quwahatl,
Dzsfr;ét - Kamrup, Azssd.

.. Petitioner

~ Versus -
Sri Subrata Kumarbgéﬁ.
soﬁ.offlate S.K. Ség;
Lower Hari&aéa,.P.ﬁ. Shillong~0k,
Tistrict a.Egst Khasi Hllls,
Méghalayas 4
-AND-
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The Director, B
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MC No.1485/07

In .WP(C) No.384/07

.| with WP(C) No.529/07
| | . PRESENT |

HON'BLE CHIEF JUSTICE MR. J.CHELAMESWAR

|HON'BLE SMT.JUSTIC‘E A.HAZARIKA

11.06. 2007 ,
(Chelames ar,CJ) | .
This appllcatlon is filed- -with the prayer as

follows: -

"t s, therefore prayed that Your

Lqrdsh/ps may be . pleased to pass an !

in erim order stay/ng the operation of the
pugned order dated 22.9.06 passed by

the Central ~ Administrative  Tribunal,

Gywahati In OA No.76/05 (Annexure-V to

the writ petition) and/or pass. any such

further on other order/orders “as Your

L rdsh/ps nay aeem fit and proper.”

/\4 - Heard Nr. H Rahiman, Iearned A551stant Solicitor -
4 ~ Generfl of India appearing for the petttuoner and Mr.
PK Roy, learned counsel for Respon_dent.

Along ith the| 2™ RespOhdent some more
officers of jthe s3me department were also

’charglsheeted in COWECUOH with the said transaction.

They yere algo found guilty However the others, who
AGP. Hngh Court-§/01-80,000 21-8-2001 o '
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in case of the present

respondent, pJnishmé t of dismissal was awarded. No

explangtion ayailable+on record as to whether the

higher|officers got a legser punishment.
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ces, prima facie, we are of the

opinion that the ﬂndings recorded by the Tribunal that

the ordler pasged by the department shocks the judicial
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Contempt Petition Civil No. & of 2007

In the matter of

An application under Rule 5
of the Contempt of Court
(CAT) Rules 1992 for willful
and . deliberate violation of
the direction given by this
Hon’ble Tribunal on
22.09.2006 for reinstatement
of the ﬁetitioner, in O0.A.
n§.76 of 2005,. amounting to
Civil Contempt within the
meaning of Section 2(b) of
the contempt of Court Act
1971.

~AND-

In the matter of

Shri Subrata Kumar Sen.
S/o late Sudhangshu Kr. Sen.
Surveyor (Under compulsory
retirement) Survey of India
Resident of Harisava Para,
P.0. Shillong-4 Dist. East
Khasi Hills, Meghalaya.

......... Petitioner.

Vs.

1. Shri M. Gopal Rao.
Surveyor General of India

Hathibarkala ; Dehradun

2. Shri R.N. Nahak
Director, Survey of India

Meghalaya & Arunachal Pradesh



GDC, Malki, ﬂ)
Shillong - 1 '

......... Respondents/Contemnors

The humble petition of the

petitioner above named.

MOST RESPECTFULLY SHEWETH :

1) That the petitioner, being aggrieved by an order dated
31.03.2004 passes by his disciplinary authority as well as
the subsequent order dated 08.02.2005 passed by his
appellant authority by which he was compulsorily retired
from service quite, illegally on the basis of some perverse
finding in the enquiry report conducted by the inquiry.
officer in a most defective ~departmental enquiry drawn
against him, approached this Hon’ble Tribunal‘by filing an
Original application in O.A. No.76 of 2005. This Hon’ble
Tribunal however by the judgment and order dated 22.09.2006
was pleased to allow the said originél application partly,
by setting aside both the impugned orders by giving some
directions for reinstatement with lesser punishment in the

following manner.

Y We set aside the impugned order dated
31.03.2004 of penalty of compulsory retirement
from service passed by the Disciplinary Authority
as well as the order of the Appellate authority
dated 02.08.2005 (sic 08.02.2005) and remit béck
the matter to the competent authority for
imposing the said punishment and his
reinstatement in service with notional benefits
within a period of there months from the dated of

receipt of this order.

The original Application is partly allowed
as above. In the circumstances there is no order
X to costs”.

1
A copy of the judgment and
order dated 22.09.2006
passed in O.A. No.76 of 2006
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is annexed as Annexure ‘A’ to 6}

this petition.

2) That the petitioner states that on receipt of the
certified copy of the said judgment and oraer dated
22.09.2006, the petitioner sent a copy of the same vide his
letter dated 04.10.2006 to the Respondent No.2 for his
feinstatement with all the relief, which, was duly

acknowledged by the respondent No.2 on 04.10.2006 itself.

Copy of the said letter dated
04.10.2006 is annexed as
Annexure ‘B’ to this

petition.

T.e his disciplinary authority, without complying with the
order dated '22.09.2006 passed by the Hon’ble Tribunal,
simply sent the same to the respondent No.l in the $urvey
of Indié Head Quarter at Dehradun. But the respondent No.l
despite clearly understanding the illegality committed by
the respondent No.2 in passing the impugned order of
punishment, which resulted in the direction by this Hon’ble
tribunal for the petitioners reinstatemeht in service, filed
a writ petition in W.P. (C) No.384 of 2007 in the Hon’ble
Gauhati High Court praying for setting aside the judgment
and order passed by this Hon’ble Tribunal with a further
prayer for stay vof operation of the said judgment and
order. The Hon’ble High Court however, though passed an
order/or issue of notice on the petitioner, did not pass
any order for stay of the said judgment and order dated
22.09.2006 passed by this Hon’ble tfibunal.

4) That the petitioner states that having come to know
that the respondent have filed the writ petition before the
Hon’ble Gauhati High Court and‘the Hon’ble High'Curt did
not grant any order of stay, he approached the respondent
No.2 personally and also filed an application on 02.03.2007
réquesting him to allow him to join in his duties in terms
of the order paésed by this Hon’ble}tribunal since no stay

was -granted against the same by the Hon’ble High Court and



A

‘o the time frame given by this Hon’ble Tribunal also, in the’

mean time, was over. By the said letter dated 02.03.2007,
the ©petitioner also submitted his Jjoining report in
antibipation of the formal order to be passed in this
regard. But the said respondent knowing fully well that no
stay was granted by the Hon’ble High Court, just ignored
the direction given by this Hon’ble tribunal for passing
the order of reinstatement within three months and in fact
the petitioner, despite submission of joining report by
him, is not allowed to work by passing any formal order.
The petitioner personally approached the respondent No.2 at
the time of submission of his letter dated 02.03.2007, but
the respondent No.2 clearly stated that whether the Hon’ble
High Court passes any order of stay or not, the respondent
would not comply with the direction gi.ven by the Hon’ble
Tribunal. The said respondent No.2 also indicated that he
also received similar views of the respondent No.l in the

matter as well, and the petitioner would not be reinstated

in service.

A copy of the letter dated

petitioner is annexed as

Annexure \C’! to  this
petition.
5) That the. petitioner states that he was also aggrieved

by a parf of the judgment and order dated 22.09.2006 by
which this Hon’ble tribunal has directed the respondents to
grant no pay during the absented period while imposing the
punishment of lowering increments, and accordingly filed a
writ petition in W.P. (C) No.529 of 2007, on which the
respondents have already appeared. He was however satisfied
with the order of reinstatement passed by this Hon’ble
Tribunal and as such left that part of the direction,

without any challenge in the said writ petition.

6) That the petitioner states that despite there being no
order of stay granted by the Hon’ble High Court in the writ
petition filed by the respondents, the said respondents are

willfully and deliberately violating and disobeying the

02.03.2007 written by the .
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-# order passed by this Hon’ble tribunal for reinstatement of

the petitioner. Even the Hon’ble High Court during the
admission héaring in the writ petition filed by the
respondeﬁts verbally, in explicit terms indicated and made
the respondents understand that since "the Hon’ble High
court did not grant any order of stay of the order passed
by the Hon’ble Tribunal, the respondents may comply with
the direction given by this Hon’ble Tribunal and reinstate
the petitioner. But the reSpopdents has been showing scant
regard to the direction of this Hon’ble tribunal and passed

no order of petitioners reinstatement even today.

1) That the petitioner states that the above acts of the
respondents clearly amounts to civil contempt within the
meaning of Section 2(b) of the, K contempt of courts Act 1971
and as such liable for punishment under 'the provision of
contempt of court (CAT) Rules 1992. None of the respondents
has even slightest regard to the dignity and authority of
this Hon’ble Tribunal. They have deliberately and willfully
disobeyed the direction given by this Hon’ble Tribunal for
the reinstatement of the petitione;. It is therefore a fit
case where this Hon’ble tribunal may be pleased to inii{ate
contempt proceedihg against the respondents under Section
12 of the contempt of courts Act read with the provision of
the contempt of court (CAT) Rules 1992 and after hearing,
punish them for the willful and deliberate violation of the
said direction given by this Hon’ble Tribunal as stated

above.

8) That the petitioner states that he has not previously

made any petition on the aforesaid facts.

~

9) That the petitioner is made bonafide and for the ends

of justice.

In the premises aforesaid it
is humbly prayed that the
Hon’ble Tribunal 'may be
pleased to admit this
petition, issue hotice on the

respondents, initiate
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contempt  proceeding against
the respondents and after
hearing punish the
respondents under the
provisions of the contempt of
courts (CAT) Rules 1992 and
be pleased to pass such other
or further order/orders as to
the Hon’ble Tribunal may deem

fit and proper;

And the petitioner as in duty bound shall ever pray. -




‘7: AFFIDAVIT

I, Shri Subrata Kumar Sen, S/o Late S.K. Sen, aged about

years, Surveyor (Under compulsory retirement) Survey of
India, resident of Hari Sabha Para, P.O. Shillong-04,
District-East Khasi Hills, Meghalaya do hereby solemnly

affirm and state as follows:

1) That I am the petitioner in the instant writ
petition and as such I am conversant with the facts and

circumstances of the case.

2) That the statements made in paragraph Ao 3
are true to my knowledge and those made in paragraph

are true to my information derived from
récords and rest are my humble submissions before this

Hon’ble Court.

And I sign this affidavit on this 1§ day of A-poat
2007 at Guwahati.

tha tawlE -~ L\::(; St Kr Seu .

Identified by (& 4.les2 DEPONENT

Magistrate/Notary

" SO W
' L)' oq
@p@\ﬂ.w
AMOEE BISWAS DED
NOTARY SAMAUP (METRO)
MBAD. No. KAM. 04

BHASKAR NAGAR
_GUWAHATI-18 (ASSAM)
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irregularities for such

had occurred

t be attributed to the
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The Director

! Survey ofIndia
Meéghalaya & Arunachal Pradesh, GDC

Malki, Shillong — 1,

OA No. 76 of 2005
S.K. Sen

-VS-
Union of India & Ors.

DR R N N RN

DR R I A I A AR

Applicant

Respondents

I have to honour to forward herewith the certified copy of the

h Ldgment & order dated 22 / 09 / 06, passed in the above noted case by the
3 on ble Central Administrative Tribunal Guwahati.

The grievances made by me may kindly be redressed,

{

l?ate 27/9/06
|
i

Yours faithfully,

Ag

(S.K. Sen)

Ex. Surveyor

Lowar Harisava
P.O. — Shillong - 4.
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The Director

Survey of India

Meghalaya & Arunchal Pradesh
GDC, Malki,

Shillong - 793001.

Sub:- Prayer for allowing me to join my duties in terms of the order dated
22.09.2006 passed by Hon’ble Central Administrative Tribunal in OA No.
76 0f 2005.

Sir,
[ have the honour to request you to kindly allow me to join 1n duties in

terms of the direction given by the Hon’ble Central Administrative Tribunal
Guwabhati vide order dated 22.09.2006, in OA No. 76 of 2005. thyough the

Department has taken the Judgment dated 22.03.2006, in the Hon’ble Guahau

‘ = High Court by filling a writ petition, the Hon’ble High Court did not pass any
? order of stay of the said Judgment and ordér and consequently 1 should be allowed
f ‘ to join in my duties, in terms of the order passed by the Tribunal as aforesaid. The
] time-frame given by Hon’ble Tribunal for passing the ordér of my reinstatement 13
]l : already over. |

Z .Anticipating your formal order in this regard, 1 hereby submit my joining
;?I‘ . report today.

:"i_ﬁ Yours faithfully,

e
Lo (Subraté Kumar Sen)

2™ March, 2007

Surveyor, Erstwhile No. 80 (P) Party (NEC)
Resident of Lower Harisabha
P.O. Shillong - 4

; District - East Khasi Hills, ,Qusg,‘ cod SO /ze e T
2 Meghalaya. S & %'zm)é’
N ) ! ) Q
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g  CENTRAL ADMINISTRATIVE TRIBUNAL
e T e “v! GUWAHATI BENCH

:ﬁ'ly.ﬂ Q7 f!l«s N}Qu)aonﬁw’*

nent | Contempt Petition No.8/2007
SR __ In 0.A.No.76/05
qorgEt F.TAN | N
ST Sench , IN THE MATTER OF
e e
Sri S.K.Sen
Cersriarenees Petitioner
- Versus -
x Sri R.N. Nahak,

Difector, Survey of India,
Meghalaya, Arunachal Pradesh

........ Alleged Contemner/
Respondent No.2

IN THE MATTER OF ;

An affidavit for and on behalf of the
Respondent No.2.
I, Sﬁ R.N.Nahai(, ,'birector(, Survey of India, Meghalaya &
Arunachal Pradesh do hereby solemnly affirm and state as followé -
1. That I am the Respondent "No.2l in the instant Contempt
Petition and havé gone through t}}e aforesaid Contempt Petition ﬁtled‘by
’ the-petitioner and have understood the contents thereof ahd I am well
acquainted with the facts and circumstances of the case based on
records.
2. At the outset I submit that I have the Highest regard for this
Hon’ble Tribunal and there is no questlon of any w111fu1 disobedience of
any Order passed by the Hon’ble Tribunal. However, I tender unQualiﬁed ‘
and unconditional apology for any deliay' or lapse in the compliaﬁce of the'.

Order dated 22.9.05 in 0.A.76/05 pronounced bj’r this Tribunal.
e~ v y&_«\»\,, BTN NS



~3. That there is no any willful or deliberate and reckless
diso:)edience ‘of the aforesaid order by the Respondents. The
Respondents has highest regards for this Hon’ble Tribunal and hence
there is no question of showing any contempt to the orders of this
Tribunal. |

It is pertinent to mention here that on being aggrieved by the
order dated 29.9.06, passed in O.A. 76/05, the Respondents preferred to
eﬁercise the right of appeal, which is substantive vested valuable right
and creature of the statute. The respondents preferred the appeal within
time prescribed for filing and accordingly it was admitted by the Hon’ble
Court and as such it is a continuation of the 0.a.76/05. Therefore, the
above statutory right cannot be curtailed by the petitioner by way of

 filing the instant Contempt Petition. Since the Hon’ble Courts are also
zealous in gﬁarding the aforesaid statutory right.

Furthermore, the aforesaid order has been challenged by the
applicant vide W.P.(C) NO.529/07 before the Hon’ble High Court. It is
settled law that an ordér/ judgment may be iegal or illegal, but for all
times and purpose and it can not be said that an order is legal for some
time or purpose and illegal for other time or purpose. The judgment has
to be read/treat understood as a whole and one cannot adopt pick &
choose method and as such the petitioner is not allowed to file thié
instant petition and simultaneously challengi_ng the part of the order
before Hon’ble High Court.

4. That with regard to the statement made in para 1 of the
contempt petitioﬁ, the answering respondents beg to submit that those
are being particulars of the judgment dated 22.9.06 passed by the
Hon’ble 'CAT in O.A. No.76/05 except that the applicant was

compulsorily retired from Govt. service basing on the findings of a

.fz—wn v Nehet
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“regular inquiry conducted as per relevant rules and also the inquiry
e ' :

proceedings was not vitiaf:éd or hit by mala fide or irregularities. . ;?
Therefore, staterﬁeﬁt rﬂade»by the applicant is misleading to the Hon’blé
Tribunal and liable to be i‘ejected.

S. That with regard to the statement made in para 2, 5 and 8 of
the contempt petition, the answering respondents offer no comments,
which are based on records.

6. That with régard to the‘ statement made in para 3 of the
contempt petition, the ansWeﬁng respondents beg to submit that the
application dated_ 27.9.06 submitted by the applicant r)eceived on 4.10.06
was forwarded to the Reépondent No.1 sinée Respondent No.2 could not
comply with the judgment' order of Hon’ble CAT passed in OA No.76/05
without approval of respondent No.1 who being the appellate authority
neither found reasoh to interfere with the decision of the Disciplinary
Authority in imposing “Compulsory Retifement” to the applicant nor
found any irregularity committed by him. More over the Misc.Petition in
WP(C) No. 384/2007 filed by‘ the department in the Hon’ble Guwahati
High Court praying stay of operation of the judgment dated 22.9.06‘ in
0O.A. No.76/05 of Hon’ble CAT is yet to be heard. Hence it cah not be
stated that Hon’ble High Court has not granted stay. Therefore, non
compliance of Hon’ble Tribunals order till date is not intentional but
compulsion under circumstances and the statement made herein by the
applicant is without any merit.

7. That with regard to the statement made in para 4 of the
contempt petition, the answering respo_ndénts beg to submit that the
suﬁmission made by the applicant is totally false and misleading to fhe .
Hon'ble Tribunal since on 02.03.07 Shri RN. Nahak, Director,

Meghalaya & Arunachal Pradesh GDC and Respondent No.2 was out of.
Femnath N shak



~“station availing ‘{l'eave and r‘ejoined duties only on 12.3.07, hence
Ca o }
question of meeting him on 02.03.07 personally by the applicant and @

discussing regarding his re-instatement does not arise. At that time Shri

U.N.Mishra, S.S was on current duty charge of Director, M&AP GDC and

the applicant had not meet him also. Therefore, the false statement

against Respondent No.2 is liable to be rejected
That ‘with regard to the statement made in para 6 of the

- 8. :
contempt petltlon the anSWering respondents beg to submit that since
the Misc.Petition filed by the department in the Hon’ble High Court ,
where in prayer- i’las been made for stay of operation of the aforesaid
judgment of Hon’ble CAT Wthh 1& ‘Zet to be heard, it is not correct to
m——— S — s g

_state that Hon’bIle ngh court has not granted stay. Further, verbal
. u..r\,::ﬁﬁ’
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discussion made during the hearlng to admlt the W.P. filed by the
department in Hon’ble Guwahat1 High Court does not mean that Hon’ble
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Court has 1nstructed to re-instate the apphcant in service. Therefore

statement made l?y the applicant is devoid of any merit
That ‘with regard to the statement made in para 7 of the

9.
contempt petitioni, the ansr;vering respondents beg to submit that it is

once again reiterated that there is neither slightest dis-regard to the

dignity of the Hon’ble Tribunal nor any deliberate or willful disobedience

on the part of the respondents by not implementing the direction of the

aforesaid Judgrnent but due to compulsive circumstances of the case it

can not be done. ; o
That with regard to the statement made in para 9 of the

10.
contempt petitiori, the answering respondents beg to submit that as the

statements made by the applicant are mostly misleading and false,

prayer made by h1m is devoid of merit hence not tenable

o nath Nehok
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~14. ) That Elt is staitedt that Respondent No.2 has the highést- | l)(\
re"’speiet for the io‘rders "‘:'of Hon’ble Central Administrative Tribunal,

Guwahati Benoﬁé. The fésf)ondent therefore prays that in the
'%t"‘c‘:ircumstancé;s;;;of{  the case. ‘rhentioned above, the Hon’blé Central
Administrative Trifﬁbunal, Guwahati Bench may be pleased to _exerhpt the

z 3 : :

respondent from 1the contérript proceedings and drop the same for

interest of justic% andequlty Since the purpose and object of the
CRS/premature éé‘tireme;l_t :iéf ‘ ahy emplo‘yee‘ is to weed out the in-
~efficient, the COI’I'%Ibt, the dishonest or the dead wood from the Govt.

service only
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~7 " AFFIDAVIT

I, Srn R.N. Nahak, Director, Survey of India, Meghalaya &

- Agunachal Pr‘adefs‘h’, son - of ‘Latt KQ‘D et Nehak aged about

G4 years do héyeby s'o<ler'nnly affirm and state as follows.
That [ am the Respondent No.2 in the above case and I am

fully acquainted with the facts and circumstances of the case.

That,, the statefri_erits made in para | to ! of the.
affidavit are true {to my kn‘(;b&lédge, belief and information based on the
record and nothing has be’eAr‘_i'} suppressed thereof.

- ' ' M ,
And I'sign this affidavit/report on this __7 day of June,
2007 at _Gopeedodn .

' Idehtiﬁed by E ‘ » Deponent ,
ADVOCATE | R - Solemnly affirm and declare before

me by the deponent who is identified
by M- Aharnsd Advocate at
Ounvelh: on this €4l day

of June 2007 at b oo oL

pres



